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Liquidation of Unviable Textile Units in
Gujarat

6570. SHRI CHIMANBHAI MEHTA:
Will the Minister of TEXTILES be
pleased to state:

(a) whether NRF Empowered
Committee handling VRS and
redeployment scheme have committed
the amount of Rs. 168 crores to be
released to Gujarat for dismantling 14
unviable textile units under liquidations
and for payment of statutory dues to pay
40,000 jobless workers and subsequently
reimburse VRS fund spent on statutory
dues to the workers by selling land,
assets, etc. of unviable textile units;

(b) what are the major points in the
proposal submitted by TLA to the NRF
Empowered Committee with
reliquidation of 14 closed textile mills:

(c) whether this matter is pending
before government for long; and

(d) if so, by when the matter is likely
to be disposed of?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): (a) to (d)
Information is being collected and will be
laid on the Table of the House.
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Cotton Export Policy

6573. SHRI IQBAL SINGH: Will the
Minister of TEXTILES be pleased to
state:

(a) whether it is a fact that the cotton
export policy has been formulated by
Government under pressure from the
powerful textile and handloom lobbies;

(b) if so, the details thereof and the
reasons therefor; and

(¢) what is  Government's reaction

thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): (a) to (c¢) The
Government has a long-term cotton
export policy which stipulates that five
lakh bales of cotton would be exported at
the beginning of the cotton season and
subsequent releases would be made
thereafter keeping in view the domestic
availability and prices. The three main
objectives of the cotton export policy are:
(a) Stabilisation of cotton prices which is
important for both the growers as well as
the industry (b) ensuring remunerative
prices to the cotton growers and (c)
maintaining  India's presence in  the
international markets as a stable supplier
of cotton. While releasing quotas for
exports, the Government tries to strike a
balance- between the interests of the
cotton growers on the one hand and that
of the handloom weavers and the textile
industry on the other.

Notification of Cotton Yarn Prices

6574. SHRI PRAGADA  KOTAIAH:
Will the Minister of TEXTILES be
pleased to state whether there have been
representations to the Ministry to notify
the cotton yarn prices as required under
the Essential Commodities Act, as there
has been unusual, unprecedented hike in
the price of yarn during the last six
months, causing untold misery to millions
of handloom weavers; and to arrange its
procurement at stabilised prices and its



